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MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 21st December, 1988/ Agrahayana 30, 1910 (Saka)

The following Act of Parliame "1t received the assent of the President
on the Z0th December, 1988, and is hereby published for general informa-
tion: — \

THE CONSTITUTION (SIXTIETH AMENDMENT) ACT 1988
[20th December 1988.]
An A"t 1urther to amend the Constitution of India.

B it enacted by Parliament in the Thlrty-nmth Year of the Republic
of India as follows:—

1. This Act may be cailed the Constl’cutmn (Sixtieth Amendment) . Sh
title,

Act, 1938. .
2. In article 276 of the Constitution, in clause (2),—

(¢) for the words “two hundred and fifty rupees”, the words
 “two thousand and five hundred rupees” shall be substituted;

(b) the proviso shall be.omitted.
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e RAMAN MENON,
Additional Secy. to the Govt. of India.
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